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I am saying this because the new
Government thinks that gherao is a
red rag and the moment it is there,
there shoulg be shooting. But gherao
has been a normal practice since 1974
in these mills and the workers never
got their wages without repeated
gheraos. Also, Sir, the Government
used to lend money for that. Now
what happened wag that there was a
gherag even on October 26. The fea-
ture of the gheryg was that the wor-
kers themselves would start a tele-
phone with thg officers. The workers
continued produciio, and the arran-
gement was that the shift that was on
production would not join the gherao
and only the other shift would point
it. Sir, they never got their wages
after 1974 without a gherao. In this
condition, Sir, a Receiver was appoin-
ted. The real fact is that the past
U.P. Government of Mr. Narain Dutt
Tiwari was in league—and the pre-
sent Government also—with Sitaram
Jaipuria and they appointed a Recei-
ver—not for the other five mills, be-
cause they are prosperous—but only
for Kanpur because they did not want
the workers to receive their wages.
This is the biggest mill among the
northern Indian textile mills through
whose profits the other mills had come
up. Now, Sir, I have no time to go
into greater details. The gherao {ook
place at 2 p.M. There were two police
men sitting there when the gherao
took place. It was the same spot as
in the case of th, 26th September
gherao. Telephone lines were being
brousht for the service of the guard
officers when the police attacked from
outside and it was a horrible massacre
in which 227 workers remain untraced,
I have to bring to your notice some
very urgent suggestions at thig stage
becaus, of the situation. First, there
should be a judicial inquiry because
the iaquiry by three eminent persons,
a leading journalist, Mr. Nikhil Chak-
ravarty, a leading Member of the
ruling party in Lok Sabha, Mr. AK.
Roy. and a leading academician, has
held that horrible conditions are there.
Then, Sir. immediate steps should be
taken to ensur. that the lock-out is
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lifted and the management is %ot
allowed  during the lock-ou; to
remove the property of the mill
(Time bell rings): I will finish in a mi_
nute, Then, Sir, as a result of the dirty
squabble, the quarrel between the two
persons, they are being allowed to sell
this polyester fibre mill tg the Thapars
anq other big houses. My suggestion
is that it should be taken over by the
Industrial Development Bank of India.
Thq mills should be taken over by the
Industry Ministry under the scheme
of take-over of sick mills so that the
workers who were serving go long and
who are untraced, by a large number-
morg than 200—get their due share,

Thank you.
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REFERENCE TO APARTHEID, AND
RACIAL DISCRIMINATION IN
SOUTH AFRICA AND RHODESIA

=it sftpeR =Rl (Wew WA ¢
guafs wgrea, fredl oF wameEr &
Zferor FHIFET ¥ FTX AR FT IR
T W & HIX I% 8 aE ¥ #9-
qifqa FIT F RO FT AT G
14 §TH 98 37 AIAET SIS ATTHT
T qIEATHT FT AT q HAfg FT
o & F A9y W 99 ¥ =™
fegr wam1 14 w19 R g oW fagy
qaTE 3§ 94 ¥ wEHT WA AL IAH
gz fee afeaw owrEr # FIFT ¥
IRr F9 § T f@ar #R ST )
gfqag awr fgar # 57 a<g ¥ It
StaT wEgedd 991 four) w@Ew, @y
F1E foz-gz =T T8 § 1 6 WEN B
Stigrga & 97 WA & R
forar oar a7 aegfeafoc @y ;g g fw
Zfagolr ARFT § qEY SATIT FAATATT
qredt F ATy &Y g W 1 ug §9
sre=f A AT & fF oY werf g
#r Afx & foeg wgremT aidy ¥ sees
#Y oY, a8 FE TFL T GE AT G| |
Tg AITE g9 TRl AT Y &, §H WA
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g &3 @ €, afcF aw F At @3
® 2\ H faamr e #ie faay
RTATLOS 9gal §, 999 1 Jg7 aaar
2 fF 0w & @ Wi A Afa &
sarer fadelr & I9m gER, aWitE
g W wdl wE g fadw W W
®E W AT F agd ¥ qtE,
@, gfgoldt 7 38 g7 aF UIAAT
W R wRrET & GreE Afa &
fazg us wfwam ==r @ & afF
AT wER A 3w faqy § Iawtar
I g1 7€ T g@w faaw & fF
Qeforar ¥ oft 7y 1 wgr & 5% aferor
T HT F JTAG TEST A gY g7 @ AT
gufy AgRE, § uaF wemwm q
TR FT 6419 3T FIT ATHIGT FHAT
STEAT § WX ag FgAr Avgan g fr g
aferor sirET & fav o araEl S
frega fear war &, 9947 gga &
frar werey aRFRI & AT waeT FX
qgT WA F Arg St AT ST g R
2, 90 f9e3 a7 FON FT WA F |
§ wrRg swEr &7 fagw Nfq w71 yorew
g, afFa 3gd 9 =i 4 av s
TR 98 -93 fa<reg #r Afq F7 woey
gfad @ify & 1 & &iFe a3
AT | eFaTE |
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THE CHILD MARRIAGE REST-
RAINT (AMENDMENT) BILL, 1978

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, I move:

“That the Bill further to amend
the Child Marriage Restraint Act,
1929, and to make certain conse-
quential amendments in the Indian
Christian Marriage Act, 1872, and
the Hindu Marriage Act, 1955, as
passed by the Lok Sabha, be taken
into comsideration.”

[ RAJYA SABHA ]
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Bill, 1978
[MR. DEPUTY CHAIRMAN in the
Chair]

Sir, this Bill seeks to amend the
Child Marriage Restraint Act, 1929 for
the purpose of increasing the mini-
mum age for the purpose of marriage.
It provides also that offences under
the Child Marriage Restraint Act may
be -investigated by the police under
the Code of Criminal Procedure as if
they were cognizable offences, but the
police is not sought to be conferred
the power for effecting arrests with-
out a warrant or an order of a Magis-
trate,

Sir, as the House is aware, the Child
Marriage Restraint Act, 1929 was en-
acted with a view to prevent child
marriages, namely, a marriage of a
male person if he was under 18 years
of age and a female person if she was
under 14 years of age. Subsequently,
this age limit for a female was raised
to 15 years as a result of an amend-
ment Bill, 1948 which was brought
forward by Pandit Thakurdas Bhar-
gava in the Constituenty Assembly,
Legislative Wing. A provision was
made in that Bill for increasing the
age of a male also from 18 years to
20 years and that of a female from
14 years to 15 years. The Bill was,
however, referred to a Select Com-
mittee which agreed with the propo-
sal, but finally the Bill was ultimately
passed providing only for the raising
of the minimum age for the females
from 14 to 15 years and the position
in regard to the males continued to
remain the same, namely, 18 years.
The proposal to increase that age
from 18 to 20 years was dx:,opped
when the Bill was enacted as an Act.

Now, Sir, apart from the fact that
marriage is such a solemn institution,
being the foundation of a family it is
such an important social institution
also having very important impact on
the happiness of individuals and on
the growth of the society, that it is
necessary that people who enter into
a marriage should be in a position to
clearly understand for themselves the
implications of it, they shoulq have



